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"The conclusions arrived at in 
Part I of the Mahalanobis Com-
mittee Report have, naturally in-

fluenced the formulation of polic-
ies in this field." 
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Shri Warior: May I know whether 
it is not a fact that the party in 
power has ·already in a party way 
taken a decision on the monopolies 
commission and that is why the re-
commendations including the dissent-
ing note are not implemented? 

>Shri L. N. Mishra: There is no 
question of ~nything not being imple-
mented; it is being considered; it is 
in fact before the Cabinet and in a 
few days time the decision. will be 
announced. 

Shri Joachim Alva: Is the Govem~ 
ment aware that the hundred wealthy 
families of India are today wealthier 
than at any time in the history of· 
India. Puranic, Muslim, British, Con-
gress and now, and also that these 
firms control two-thirds of the total 
advance of the banks of India? Is 
the Government aware of the existence 
of the monopolies commission ill. U.K., 

on the pattern of which we have 
built out organisation and that there 
in U.K. the monopolies commission is 
sitting regularly and firing even the 
biggest companies; in a recent case 
they fined the tyre co~pany a big 
sum? Why not Government take 
some measures and do something 
quick? 

8hri L. N. MiShra: The evil is 
there. The commission was appointed 
and the report has come. The ,"_'n. 
Member knows the recommendations; 
some of the recommendations are. very 
radical and drastic and Government 
will consider it and will try to imple-
ment it as far as possible. 

Shifting of Government Oftlces 

*663. Shri N. R. Laskar: Will 'he 
Minister of Works, Housing and 
Urban Development be pleased to 
refer to the reply given to Unstar~ed 
Question No. 3379 On the 7th April, 
1966 and state: 

(a) the up-to-date progress made in 
shifting Government Offices in view 
of congestion in Delhi area; 

(b) whether some Ministries/Attach-
ed Offices are reI uctant to move 
away from the central location; and 

(C) if so, the reasons therefor? 

The Deputy Minister in tbe MInis-
try of Works, H'ODSing and Urban 
Development (Shri Bhagwati): (a) 
Three offices out of the sixteen 
proposed to be shifted outside Delhi 
haVe so far mOved out. They are:-

U) The Ceritral Water and Power 
Commission (,Water Wing) to 

• Faridabad. 

(ii) The National Sample Survey 
Oirer;torate (Bulk portion) to 
Faridabad. 

(iii) The Fertilizer Corporation of 
India (part only) to Gorakh-
pur. 

(b) Yes. 
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lC) The reasons are maln1y ad-
ministrative and functional incon-
veniences resulting from a shift out-
side Delhi. 

Shri N. R. Laskar: I would like to 
know whether the Government has 
made any survey in some of the 
cities in our country where at least 
some of the offices from Delhi can 
be shifted and accommodated? . 

The Minister of Works, Housing 
aud Urban Development (Shrl Mehr 
Chand KhaIma): The position in' the 
beginning was a little helpful, but 
now we do not find accommodation 
in anyone of the important cities on 
account of the growth of population 
as well as the increase in the number 
of offices required by the local Gov-
ernments. 
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Shri Shree Narayan Du: With 
regard to part (b) of the question, 
the hon. Minister has answered it in 

the affirmative. I would like to know 
what steps are being taken so that 
these offices and their attached offices 
may not be reluctant to move out. 

Shri Bhagwati: We have tried to 
persuade them to shift to P'aridabad 
and other places where we have 
given them accommodation but they 
refused. 

I 
Shri S. M. Bauerjee: May I know 

whether it is a fact that there is a 
movement launched by the em-
ployees regardiJg the shifting of the 
offices from Delhi to other places, the 
reason being thaf they would have 
lost the benefit of Delhi being a 
Class· I city, and whether any assur-
ance will be given to them that if 
they shift to Faridabad or any other 
place which is not a Class I city, their 
total emolument will be protected 
there? 

Shri Mehr ChaDd KhaIma: That 
has been one of the causes which 
created a certain amount of diffid-
ence on the part of the Government 
servants leaving Delhi and going to 
places like Faridabad. 

Shrl S. M. Banerjee: What is the 
Government's decision? 

Shri Mehr Chaud Khanna: We 
have taken uP the matter with the 
Ministry of Finance .and they feel 
that once we raise the status of 
Faridabad or some of the adjoining 
towns, it will create a very big pro-
blem for them. In that context, so far 
they have not agreed, but they have 
given some partial relief; but rllef 
to the extent of the compensatory 
allowance as is being given in Delhi 
has not been agreed to by them yet. 
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Shri Kapur Singh: Is there any 
. proposal to shift the Ministry of 
Works, Housing and Urban Develop-
ment from Delhi, as far away from 
Delhi as possible and, if not, are 
the Government prepared to consi-
der this proposal? 

Shri Mehr Chand KhaJula: I could 
not follow. 

Mr. Speaker: Is there any :>roposal 
to shift the Ministry of Works, Hous-
ing and Urban Development from 
Delhi, and, if not, whether they are 
prepared to consider such a proposal. 

Shri Mehr Chand Khanna: If it 
will give some satisfaction to the 
hon. questioner, if I get some share 
in Chandigarh, I might· consider that 
proposaL 
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